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Regulations,  1974, under clause (5) of article 
320 of the Constitution. 

II. A copy each (in English and Hindi) of 
the following Notifications    of    the 
Cabinet Secretariat  (Department of Per- I 
sound  and   Administrative Reforms) :— 

Ii) Notification    G.S.R.    No.    948, 
dated the 23rd August,  1974, publish- , 
ing     a  corrigendum     to  Governmen! 
i Notification G.S.R. No. 660, dated the \ 
29th June,  1974. 

(ii) Notification G.S.R. No. 977, 
dated the 29th August, 1974, publish-
ing a corrigendum to Government 
Notification G.S.R. No. 270, dated the 
16th March, 1974. 

Notifications of the Ministry of Communi-
cations (Posts and Telegraphs Board) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): Sir, 1 
beg to lay on the Table, under sub-section 
(5) of section 7 of the Indian Telegraphs 
Act, 1885, a copy each (in English and 
Hindi) of the following Notifications of the 
Ministry of Communications (Post and 
Telegraphs Board)   :— 

(i) Notification G.S.R. No. 1036. dated 
the 5th September, 1974, publish-in? the 
Indian Telegraph (Eighth Amendment) 
Rules. 1974. 

lii) Notification G.S.R. No. 1132. dated 
the 19th October, 1974, publishing the 
Indian Telegraph (Ninth Amendment) 
Rules.   1974. 

Annual Report (1972-73) of the Coal 
Board, Calcutta 

 
Ministry   ot  Finance   (Department  of   

Revenue and Insurance) Notification 

THE    DEPUTY MINISTER    IN THE 
MINISTRY  OF  FINANCE     
(SHRIMATI 

SUSHILA ROHATGI): Sir, 1 beg to lay on 
the Table a copy (in English and Hindi) of 
the Ministry ol Finance (Department of 
Revenue and Insurance) Notification No 
152/74-CE, dated the 20th November, 1974, 
providing for incentive excise rebate to sugar 
factories which had gone into production for 
the first time in 1971-72, together with an 
Explanatory Memorandum thereon. 

Note on WHO-I.C.M.R. Project on Genetic 
Control of Mosquitoes 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. M. ISHAQUE); 
Sir, I beg to lay on the Table a copy of the 
Note on WHO-I.C.M.R. Project on Genetic 
Control of Mosquitoes. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported steep fall in the price of cotton 

 
[Mr. Deputy Chairman in the Chair.J 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI V. P. 
SINGH) : Mr. Deputy Chairman, Sir, some 
Hon'ble Members have drawn Government's 
attention to the reported decline in prices or 
cotton in Punjab. Haryana, Rajasthan. 
Gujarat and Maharashtra resulting in distress 
sales which have adversely affected cotton 
growers and the labour engaged in the textile 
industry. 

Government are keen to ensure thai 
growers receive tair prices for their cotton 
and that the production of cotton con- 



 

[Shri V. P. Singh] 
tinues to increase in accordance with the 
Fifth Plan targets. At the same time, it is 
needless for me to emphasise that high prices 
of raw cotton will inevitably lead to highest 
prices of yarn and cloth affecting consumers 
at home, including the economically weaker 
sections as well as the competitive status of 
our cotton textiles in export markets. 

As Hon'ble Members may be aware, the 
agricultural Prices Commission goes into the 
cost of inputs of various agricultural 
commodities including cotton and recom-
mends support prices. For 1972-73 cotton 
year, the minimum support price for the basic 
variety, viz., Punjab American 320-F, was Rs. 
142 per quintal of kapas. For 1973-74 season, 
the recommended support price was Rs. 170 
per quintal for the same variety. As against 
this, average market, prices prevailing in (he 
1972-73 and 1973-74 season were Rs. 225 
per quintal and Rs. 290 per quintal 
respectively. Kapas prices thus registered a 
sharp increase of about 26.5 per cent in the 
1973-74 season over 1972-73 levels. 

It is understood that prices of kapas ol 320-F 
variety    in Punjab,     Haryana and Rajasthan 
markets are presently ruling between       Rs.   
2S0—Rs.    320       per   quintal. Though these 
prices represent a decline as compared   to  the  
peak   levels   reached   jn <\ugust,    1974,   
they   are   on   tne   average still higher than in 
the corresponding period last year.  So  far  as  
Maharashtra  is  concerned,   Hon'ble   
Members   may  be   aware that  there  is  a  
scheme of monopoly  procurement  of  conon   
in   Maharashtra   since 1972-73.    For    the  
current    season,    the guaranteed   prices   
announced   by   Government of Maharashtra  
are on the average 30 per cent  higher than  in  
the  preceding season, for thg fair average 
quality   Under the scheme of monopoly 
procurement, the possibility of distress sales by  
farmers appears   rather   remote.     As   far  as  
Gujarat is concerned, the new crop is yet to 
arrive in  the  market. 

Honb'Ie   Members   will   appreciate   that 
the  price  levels  for  cotton   are   influenced 

significantly by the  level of purchases by 
trade   and   mills.     In  the   last  few   weeks 
there has no doubt been some decline in 
buying interest, due to some accumulation of  
yarn     and   cloth.        Anti-inflationary 
measures such  as the  credit  squeeze and 
consumer-resistance     against  high     prices 
have had an impact on the level of effec-iiVe  
domestic  demand.       Export  markets have   
also  been   considerably  depressed   in recent 
months.    Some cotton textile mills had   
reacted   to   this   situation   by   closing their  
third   shifts,  with  attendant  hardship on   
the   bbdur.    Government   have   taken 
cognisance of this situation and will take till  
possible  measures  to  see  that  production 
and prices are stabilised at reasonable 'evels   
in  the   interests   of   the   consumer. Several   
mills   have   already   reduced   their cx-mill  
prices to clear stocks.    Efforts are being  
made   to   push   up   exports     inspite of  
adverse   international     conditions.    We are  
reasonably  confident   that  as  a   result of 
these efforts  favourable  conditions will be  
restored  shortly  in  the textile  industry und   
the   instability   both   in   cotton   prices and 
the tempo of production will be largely 
overcome. 

Having     said   all   this,      however,   Mr. 
Chairman, I would like to assure you that I   am   
fully  conscious  of the expectations of the  
cotton  growers  and  would  like  to ensure a 
climate in which their productive efforts do not 
go unrewarded. While doing so.   the   twin   
objectives   of  providing   fair prices to the 
growers on the one hand and making yarn and 
cloth available at reasonable  prices  on the  
other,  would  have to be  borne in  mind.    Our 
view  is  that  the Cotton      Corporation      of      
India      can play    a    positive    role    in    this    
direction. The     Size     and     scope     of     
the     Corporation's activities will, however,  
have Io be determined  by a  number of 
considerations such as the availability of funds 
and the  necessary  infra-structure  for  this  
purpose.    At the  same time,  nothing  that   is 
done by Government or its agencies should 
result   in   any   inflationary   impact   which 
will  run  counter  to  Government's  general 
objectives of holding down the prices, es-
pecially of basic commodities.   Against this 
background, we are carefully assessing the 
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present situation and subject to availability of 
funds that can be made available to tbe Cotton 
Corporation of India, we are ring a carefully 
monitored purchase operation consistent with 
the overall national   interest. 

Thank you, Sir. 
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SHRI V. P. SlNGH : Mr. Deputy Chairman,   
Sir,   the     hon.   Member  has  raised very 
important  points and    I  share     his concern 
about the welfare of the growers. £t has been the  
concern of our Government  that  the  growers     
get  a fair price, that  the  interest  in    
cultivation of cotton continues and    that 
production    increases. But at the same time we 
are faced  with the  necessity     of  competing  in  
the  international market     and  we  are facing 
stiff competition   on   that   account;   
particularly now we are facing competition from 
South Korea,   Taiwan,   Brazil,   and   lately 
Japan which  was  never  a  competitor  has   
also entered the market.    While ensuring    the 
welfare of the grower, we have also    to | see the  
consumer  at large.    And  1  may point out fo 
the hon. Member that one of i the consumers 
mentioned    in the Calling j Attention Motion 
itself is the labourer, the I worker, of the textile 
mills.    I do not see I how any increase in the 
price of cotton I will help the textile worker.    
Among three | factors—the  consumer,  the  
export  market and  the    grower—we    have to 
strike    a balance.    And   while sharing the  
concern of the grower we have to make a 
balanced  approach.  T  may draw the     
attention ot the hon. Member that the 
Government has been  aware of the problem     
of the growers.   If he just sees the figures of the 
support  prices—I do not say    that prices should 
prevail on support prices to the last bottom—he 
will find that in 1972-73, the APC  
recommended     a support price     of Rs.   142; 
in  1973-74  it recommended     a support  price  
of    Rs.   1-70  which  is  an increase of 20 per 
cent over the previous year   and   in   1974-75   
it   has   recommended1 a support price of Rs.  
195 which is an Increase of 27 per cent over the 
1972-73 prices.    So, it cannot be said that the 
Government has  not  been  aware of  the 
situation of the growers. 

SHRI B. S. SHEKHAWAT : The fertiliser 
cost has gone up. 

SHRI V. P. SINGH : It has certainly gone up 
by IOO per cent. But at the same time, I would 
draw your attention to one simple calculation, 
the weighted percentage  of  the  fertiliser     in  
the  pro- 
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duction of agriculture is 30 per cent, suppose 
the cost price of a certain commodity is Rs. 3 
on three items. And one item costs Re. I and 
the price of that commodity doubles one 
rupee becomes Ks. 2. It does not mean that 
the whole cost doubles. The total cost 
becomes Rs. 4 when one rupee doubles, and 
the corresponding increase in cost is 33 per 
cent. So, this kind of calculation has to be 
done and the Agricultural Prices Commission 
after such calculation and much discussion 
fixes up the prices. It is under review and the 
Government always takes care of it. 

I will not elaborate further because the 
Don. Member has made a long list of im-
portant poinls. I will try to cover about the 
Cotton Corporation and its funds. About this I 
would mention that there is a scarcity of funds 
indeed. In the general context, becaiise of 
shortage of capital and with the credit 
squeeze, every organisation, every sector is 
feeling the pinch. The Cotton Corporation of 
India has been provided Rs. 10 crores for 
purchases in 1974-75 for the information of 
the hon'ble Member. 

SHRI N. G. GORAY (Maharashtra) : 
What is Rs.  10 crores? 

SHRI V. P. SINGH : I agree with the 
sentiment of the hon'ble Member that Rs. IO 
crores is less than what it was previously. 
Previously it was Rs. 37 crores, yet at the 
same time this has to be seen in the larger 
context of our national economy. 

SHRl N. G. GORAY : I am only suggesting 
Sir, that this question is so important not only 
for the cotton growing States but for the 
country as a whole that it would be better to 
have a full discussion on fb'-s. Instead of 
discussing it in such a piecemeol manner it 
will be much better if a full discussion takes 
place because it really concerns Punjab, 
Haryana, Madhya PrRde^h. Maharashtra. 
Karnataka, Giijarat —so mpnv States.    The 
whole thing is in 

crisis. I would really beg of him to have a 
full discussion so that really something can 
be said about it. 

DR. Z. A. AHMAD (Uttar Pradesh) : I 
would support the demand for a discussion. 

 
MR. DEPUTY CHAIRMAN : If we go 

on with the calling attention then with all 
the names that I have here we will spend at 
least H hours. Instead we could have a short 
duration discussion, 

SHRI N. G. GORAY : Only Rs. 10 
crores has been given to the Cotton Cor 
poration. This is not enough even for 
one State. 

DR.  Z.     A.  AHMAD   :   This is     not 
enough for Gujarat even. 

SHRI V. P. SINGH : I may point out that 
if the whole body is lean and thin one finger 
cannot grow fat. So if there is a general cut 
in economy we will feel the pinch in all 
sectors. The question of timing of purchases 
was raised. We are watching the situation. If 
you see the prices at present though they are 
below the August prices, they are not below 
the price prevailing last year. 
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{Interruptions) 

SHRI V. P. SINGH : I have the figures for 
last year. The price of Centre Patti in 
December. 1973 was Rs. 244. In January, 1974 
the price for Batinda was Rs. 304, for Maloup 
it was Rs. 305 and for -Fazilka  it  was  Rs.  
315. 

 
SHRl V. P. SINGH : Not from Gov-

ernment sources but from the Cotton Textile 
Corporation itself. 

 

SHRl V. P. SINGH : I will come to this 
issue. Let me at least cover some of the 
points that you have so exhaustively 
enumerated. 

DR. Z. A. AHMAD : We want the figures 
for October and November this year and the 
figures for the corresponding period last year. 

SHRI V. P. SINGH : The prevailing prices 
now are round about Rs. 300 per quantal. 

DR. Z. A. AHMAD : What was the price 
in the corresponding period last year? 

SHRI V. P. SINGH : Rs. 240. DR. 

Z. A. AHMAD : No. no. 

MR. DEPUTY CHAIRMAN : Members 
should not speak all at the same time. 

SHRI V. P. SINGH : Last year's November 
figures I am giving you. Centr* Patti—Rs. 
240; Batinda—Rs. 266; Maloup —Rs. 287; 
and Fazilka—Rs. 275. These were last year's 
prices. You can compare them with the 
current prices. They are round about Rs. 300 
and above. So we cannot say that the prices 
have gone down and they are less now than in 
the corresponding period last year. 

 

{Interruptions) 

SHRI V. P. SINGH : No, these are market 
prices. (Interruptions). If the Member has 
some information, I will be very happy if he 
gives us that information. 

DR. Z. A. AHMAD : We shall give the 
prices. 

 
 

(Interruptions) 
78RSS/74—5. 

SHRI A. G. KULKARNI (Maharashtra) : 
Mr. Deputy Chairman, Sir, may I make a 
submission? If you are going to give time for 
the discussion, well and 
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» [Shri A.  G.  Kulkarni] 

good. It is an important subject. But can we 
not delay the Calling Attention motion? Let 
Mr. (Jhattopadhyaya come, because this is a 
very important subject. With due respect to 
my friend, Mr. Singh, this is a subject  .   .   . 

SHRI RABI RAY (Orissa) : Why is he not 
here? 

SHRI A. G. KULKARNI : He is in the 
Lok Sabha making statement. What can you 
do here? 

SHRI NIREN GHOSH (West Bengal) : 
Statement on what? Licence scandal? Then 
we have to move a privilege motion against 
Mr. Chattopadhyaya for the statement he 
made with regard to the licence scandal in 
this House. 

SHRI A. G. KULKARNI  : What I am 
submitting is that he is in the Lok Sabha 
making a statement on cotton. Mr. Singh has 
all knowledge and he will give all in-
formation. But the point is, Shekhawatji has 
made certain points. Everybody wants to 
make some points on which some specific 
assurances and information have to be given.      
I will leave it to you. Sir. 

MR. DEPUTY CHAIRMAN : We can 
postpone the discussion on the Calling At-
tention motion and take it up at 5 O'clock. 

SHRI A. G. KULKARNI * That is good. 

SHRI NIREN GHOSH : Five O'clock is 
too late. After lunch hour, we can take it up. 

MR. DEPUTY CHAIRMAN : If the 
discussion on the Report of the Commis-
sioner for Scheduled Castes and Scheduled 
Tribes is over earlier, we can take it up 
earlier. 

SHRI NIREN GHOSH : After the con-
clusion of the debate on the Report, we take 
it up? 

MR. DEPUTY CHAIRMAN : Yes, 1 
think that is better.    Now, we go on to 

the other items.    Message from the Lok 
Sabha. 
___  

Messages from the Lok Sabha 

(I) The Reserve Bank of India (Amend 
ment) Bill, 1974 

(II) Nomination of a Member of 
Rajya Sabha to the Committee on Pub 

lic  Undertakings 

SECRETARY-GENERAL : Sir, I have to 
report Io the House the folowing messages 
received from the Lok Sabha, signed by ihe 
Secretary-General of the Lok   Sabha   : 

(I) 

"I am directed to inform Rajya Sabha 
that the Reserve Bank of India (Amend-
ment) Bill, 1974, which was passed by 
Rajya Sabha at its sitting held on the 19th 
February, 1974, has been passed by Lok 
Sabha at its sitting held on the 18th 
November, 1974, with the following 
amnedments:— 

Clause 2b 

1. Page 13, lines 12 and 13, for 'no 
court inferior to that of a presidency 
magistrate or a magistrate of the first 
class', substitute 'no court other than that 
of a metropolitan magistrate or a judicial 
magistrate of the first class or a court 
superior thereto. 

2. Page 13, line 15 for '1898' 
substitute  '1973'. 

2. I am, therefore, to return herewith the 
said Bill in accordance with the provisions 
of rule 121 of the Rules of Procedure and 
Conduct of Business in Lok Sabha with 
the reuest that the concurrence of Rajya 
Sabha in the said amendments be 
communicated to Lok Sabha." 

(ID 

"I am directed to inform Rajya Sabha 
that Lok Sabha,  at its sitting held    on 


